o The Apphcant has approanhed this Tribunal
und:ef Sgcnon 19 of the Administrative Tribungls Act,
: ‘.41985 to quash Almexure—A/'% and to give direction to the
: | ;_\Respondents to reconSIder the case of the Apph%ant for
'v;appaintmmi in any Group-D post on compatsmnate

It

from = the record the

appears

j Having heard Ld Counsel for both the parties
“"‘:ﬁwe bemg no objection by either of the partigs, DG
oslS) (Respondent No.1) is g@d to dispose bf the

16 p;esentaucn within two months from the date of feceipt

O A is ch@osed of accord:mgly
Send wplaq of thls Order along with co




